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CUSTOMS, EXCISE AND GOLD (CONTROL) APPELLATE TRIBUNAL
NEW DELHI

1.Appeal No.C/363/94-NB(S)
2.3Appeal No.C/427/94-NB(S)
3.Appeal No.C/435/94-NE(S)
4,Appeal No.C/343/94-RB(S)

1.M/s. Mangal Singh Appellants
2.8hri Kamal Singh ( None )}

3.8hri Hala
4.8hri Nawab

V5.

Commissionsr of Customs, Jaipur Respondent
(Shri Bheema Shankar, JDR )

~NB Lo e .
£y pri (L ORDER NO. A [ 5-8 /ggo/ /__Dt. 1.7.2001.
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Per. S.S. KANG, MEMBER

None appeared on behalf of the appellants in spite of

ke avpadient be

notice. In the notice it was speacifically mentioned toﬁproduce
the proof in respect of deposilil as per tThe Stay order passad_ by
+he Tribunal. In view of +these circumstances +the appeals are

dismissed for non-compliance of the provisions of Section 129E of

the Customs Aci.

{ S.8. KANG )
MEMBER (JUDICIAL)_
Dated ¢ 1.1.2001.
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